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To,

THE GAUH TI HIGH COURT AT UWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.HC.VII -r2Ol2OO3t (0 o2? lA

Smti Jayashree Bora,

Jt. Registrar (Vigilance),

Gauhati High Court,

Guwahati.

Smti Barnali Mahanta,

Member, Motor Accident Claims Tribunal,

Goalpara.

Dated Guwahati the

Sub: Casual Leave.

Ref :- You r I etter No. MACI/G LP I 2024 I 1363, dtd. 27 .09 .2024

Madam,

With reference to thc abovc, I am directcd to inform you that you have been
granted casual leave on 30.09.2024 and OL.LO.2O24, along with station leave
permission, with the official vehicle, at own cost, from the evening of 27.O9.2024 ti!!
the morning of 03.10.2024. Thc District and Scssions Judge, Goalpara, and in his absence,
the in-charge District and Sessions Judge, Goalpara would remain in charge of your Court and
office during your absence' 

yours faithfuily,

sdl-
JT. REGISTRAR ruIGILANCE)

Memo No.HC.VII-1.2Ol2OO3l1Oor-tt - (trOa{ 1n, dated ) Ol* lo - bzl
Copy to

1. The District and Sessions Judge, Goalpara.

J The Project Manager, Gauhati High Court, Guwahati I
JT. REGTSTRAR (VTGTLANCE)----6P'


